CENTRAL ADMIN ISTR AT IVE TR IBUNAL
CALCUTTA BENCH
No. OA 1398 of 96 |
Present ¢ Hon'ble Mr,lustice R.M.Ray, Vice-Chairman

Hon'ble Mr.M.P.Singh, Administr ative Member

L AKSHMAN CH., MOND AL
| VS
UNION OF INDIA & ORS.

For the applicant @ Mr.B8.C.Sinha, counsel

-For the respondentss Mr.P.K,Arora, counsel

Heafd on $22,1.2001 . Ordef on ¢ 22,1.20019
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Heard the 1d. counsel For-boih _sides, This application ig

for g direction upon the respondents to rGQULatE tha pay of the appli-

cant in the scalé of Rse 1400-2300/~ and arrange payment of dfoerence
0f pay and allowance from 1.6.86 to the date of retirement,It is con-
tended®that he has filed a representation yhich was considered by the
respondents. Now the 1d. counsel for the applicant prays that if the

appllcant files a fresh rapresentatlon, that be disposed of by the

respondents within z specified time,

2, | We have duly considered by the submbssions made by both the

counael. We accordingly dispose of the DA ufth a direction épon the

to the respondent No.2 &
_appl;cant to file 5 detailed representation/along ulth the copy of the

Same~f0-respondent No.4 yithkin 3 yeeks. and the responoent No,4 shall
L

_dlspose of the same ywithin 3 months andvpromptly communicate thed ecgi-

fslon to the app‘lcant The OA is therefore disposed of uithout any

order as to. costs,
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